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"x CENTRAL ADMINISTRATIVE TRIBUNAL :::GUWAHATI BENCH.
© 0.A. No 152 of 2005.
" DATE OF DECISION: 21.06.2005
! o |
Shri D.C: Deb Natha "~ APPLICANT(S)
Mr. M. Chanda, Mr. G.N. Chkarbaorty ~ ADVOCATE FOR THE
Mr. S. Natha APPLICANT(S)
- - VERSUS -
U.0.L&Ors. . RESPONDENT(S)
Mr. U. Das, AddL.C.G.S.C o - ADVOCATE FOR THE
R . RESPONDENT(S)

i
THE HON'BLE MR JUSTICE G. SIVARAJAN, VICE CHAIRMAN.
THE HONBLE MR. K.V.PRAHLADAN, ADMINISTRATIVE MEMBER.

1. Whether Reporters of local papers may be allowed to see the
Judgment'i’ _ .

2. To be referred to the Repm tex. or not?

3. Whether their Loxdsh:.ps Wlsh to see the fair copy of the®
Judgment" ' A

4. Whether the Judgment is to be circulated to the othez Benches'? '

Judg‘meﬁ:}: delivered by Hon'ble ViCe—Chairm an.
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- CENTRAL ADMINISTRA TIVE TRIBUNAL
- GUWAHATI BENCH

| .Q,z.*‘iginal Appucqiéioﬁ No. 152/2005
' Date of Order : This the 21% day of June, 2005.

The Hon'ble Sri'.jus;:iéé(}. Sivarajan, Vice-Chairman.
The Hon'’ble Sri K.V. Prahladan, Administrative Member.

Sri Dxlsp Chandxa Debnath
S/o - Sri Umesh Debnath
Senior Accountant, o '
Pay and -Accounts Ofﬁcer (NER)
Doordarshan,

R.G. Baruah Road,..

Guwahati - ‘781 003 -
.. Applicant

By AdvocatesMr M (‘handa Mr. G N. Chak_xaberty
Mr. S Nath '

Versus -

1. - The Umon of India, S
Represented by the Secretary to the
Government of India, :

Ministry of Law, Justice, and Company Affairs
Department of Company Affairs

Shastri Bhawan, 5% Floor, ‘A’ Wing

New Deihx - 110 001.

2. Umon Pubhc Serwce Commission,
: Represen ted by Secretary,
. Dholpur House, '
‘Shahjahan Road, . , .
New Delhi - 110 001

3. Under Secretary :

" Union Public Service Commzsszon
Dholpur House - ‘
Shahjahan Road,

New Delhi - 110 001. o ‘
. . - Respondents.
By Ms. U. Das, Add_l;_sC.G.S.C. A ‘
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| ORDER (ORAI)
SIVARAJAN. L (V.C) |
~Pursuant -to” an advertisement published in the

Employni-ént News dated 13-18 Fébruéry, 2000 for 35 pi)sté :if Senior
Technical Assistént “in the debai‘trﬁent of Company. Affairs the.
applicané app{ied for the said post. Union Pubiié Service Cémmi:é_sion

after under 'goi‘r_n'g a process of ée}ecﬁon, published a select list™ of 22

_ person-s in 28th A’prii- - 4‘*‘ Ma\} Employment News. In the said list, it

was stated that the resuit of remaining 13 posts wﬂl be declared later
on. On 17 05. 2001 the apphcant received an urgent le!:ter from the
U_mon Public Service Commission requestmg him to submzt OBC

certificate . in "plqesCribéd format. It is stated vth'a‘_t the applicant

's;i'bmitted .‘two'OBC certificates  one on 26. 05.2001 and thé other on

10.07.2001. It is also stated -that the apphcant submltted

'1epresentatxon to ascextam the correct posxhon and that on -

. 12.07 2004 UPSC forwarded to the apphcant a blank TA fmm wxl:h

C.GS.C.for the respondents.'

request l;o submit ‘the same duiy filled up. The gmevancel of t_he
applicant’ is that »i"n;ép‘ite of furnis'hin.g the same and requesting for
intimatiné.the,abplican't regél'ding his position in th.e seiect list vide
representation’ made on 18.02.2005 (Annexure - 12) there is no '
response o | |

2. Mr Ml Chiainda, lea;rnéd counsel for the applicant submits
that in ;he c}i_i't‘:um'sl‘:énces‘, thé applicant is entitled to’.k_néw the
position 1'égérc§ing‘ remaining 13.p09ts for which. select kivst has not
been prepared and that the respondents mspxte -of request did not

furnish the same. We have also head Ms. U. Das, leamec}' Addl.

Y



‘3. ’I'n' the circumstances,,"we are of 'the view "fha,i: this
appliéaﬁéﬁ' can be disp«)ééd' of at the admission stage ftself;'
Aécordingisr there will be a direction to the 2™ resp'ondentv— Union
Pubhc Service Commxssxon New Delhz to consider the representation
(Annexure - 12) and mtxmate the position to the appiwant as
expeditiously as possxble at any r-ate within a pemod of two months
from the date of recexpt of this order. |

The C.A. is dlsposed of at the admission stage xtself The

apphcant will produce thls order before the 2™ respﬂndents for

comphance_. . : , N
1 Q/\/@a N - W
v (K.V. PRAHLADAN ) - o ( G. SIVARAJAN )
, .ADMINISTRATIVE MEMBER - VICE CHAIRMAN

- /mb/
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RTRER TRIBUNAL
GUWAHATI BENCH: GUWAHATIL,

0.A No. | &3 72008

- sri Dilip Chandra Debnath.
-Vs-
Union of I_ndia & Ors.

LIST OF DATES AND SYNOPSIS OF THE APPLICATION

12-18 Feb’ 2000- Applicant in response to an advertisement published in the /
' Employment News dated 12-18 Feb’ 2000 for 35 posts of Senior '
Technical Assistant in the department of Company Affairs
applied for the said post. ~ (Annexure-1)

12.01.2001- Union Public Service Commission issued call letter to the applicant
- " inviting him to appear in interview at the UPSC Office, New Delhi.
_ \ : (Annexure-2)
13.02.2001- Applicant appearet-~before the interview Board at the office of

UPSC, New Delhi. . /
f e

28t April-4t May’ 2001- Results of 22 selected candidates for the post of STA
, were declared in Fmployment News. In the said list it was stated
that results of IMWOR
. : T ' (Annexure-3)
17.05.2001- Applicant received an urgent letter from UPSC requesting him to-
submit OBC certificate in prescribed format within 10 days.
| (Annexure-4)
26.05.2001- -Applicant submitted required OBC certificate. :
: ' ‘ ~ {Annexure-5).
10,07.2001- Applicant submitted representation enclosing therewith one more.
” copy of the OBC certificate. ’ (Annexure-6)

09.07.2003, 03.07.04 - Applicant submitted representations addressed to the
Secretary, UPSC, requesting him to inform his correct position of
candidature but to no result. " “(Annexure- 7 and 8)

12.07.2004- Section Officer, UPSC forwarded to the applicant a blank T.A form
/t/ with the request to submit the same duly filled up. (Annexure-13) -

01.10.2004, 18.10.04, 05.11.04- Applicant submitted representations addressed to
the Secretary, UP.S.C praying interalia for intimation. of his



!

1

~ position regardihg his candidaturé/\for the post of STA but to no
. result, P ‘ (Annexure- 9,10&11)

16.02.2005- App]icanf submitted repxesénbatién addressed to the Secretary,

Prime Minister Office, New Delhi, Secretary Ministry of Company

. Affairs, New Delhi, Secretary, Ministry of Social Justice and -

Empowerment, New Delhi but no intimation has been given
regarding his position in the select list. " (Annexure-12)

- PRAYERS

kY .
\

Under the facts and circumstances stated above, the applicant humbly prays
 that Your Lordships be pleased to admit this application, call for the records

of the case and issue notice to the respondents to show cause as to why the .

relief(s) sought for in this application shall not be granted and on perusal of

the records and after hearing the parties on the cause or causes that may be
shown, be pleased to grant the following relief(s): | |

1. That the Hon'ble Tribunal be pleased to direct the respondents to consider the

2,

appointment of the . applicant to the post of Senior Technical Assistant

“pursuance to the process of selection following the advertisement published in
. Employment News dated 12-18 February’ 2000 (reference No. F.1 /294/99-R
- 1V) in:the event of his selection to the post of STA. : . '

Costs of the .upp]icaﬁon.

‘3. Any other relief(s) to which the applicant is ent;itled as the Hon'ble Tribunal

may deem fit and proper.

Interim order praved for. o

During pendency of this application, the applicant prays for the fo]iowing_ _

interim relief: -

That the- Hox'ble' Tribunal be pleziséd lo observe that pendency of (his

application shall not be a bar to the respondents to grant the reliefs as prayed
for. o : S

1.




_IN THE CENTRAL ADMINISTRATIVE TRIBUNAL =
GUWAHATI BENCH: GUWAHATI .
(An Apphcatlon underSection 19 of the Administrative Tribunals Act, 1985)

Title of the case O. A No /‘52//2005
Shri D111p Chandra Debnath : 'Applicant
: " Versus - : |
" Union of India & Others. . Res pondents.
INDEX
SL. No. Ahx;exure' . " Particulars | - Page No.
01. B — Application V , ‘ 1-9
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH: GUWAHATI R
{(An Apphcatlon under Section 19 of the Admmlstranve Tribunals Act, 1985)

0. A. No. ’52/ /2005
BETWEEN: N
Shri Dilip Chandra Debnath, B
/o- Shri Umesh Debnath '
Semor Accountant '
Pay and Accounts Office (NER)
Doordarshan,

R.G. Baruah Road,
Guwahati- 781 003.

-AND- ' \

1. The LJmon of India,
- Represented by the Secretary to the
Government of India,
. Ministry of Law, Justice and Lompam/ Affalrs,
Départment of Company Affairs,
Snastn Bhawan, 5t Floor, ‘A’ Wing,
New Delhi- 110001,

2. Union Public Service Commission,
Represented by Secretary,
Dholpur House
Shahjahan Road,

New ’Denu-noom.

3. Under Secretary,
Union Public Service Comnussmn
Dholpur House
- Shahjahan Road,
New Delhi-110001.

... Respondents.
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' DETAILS OF THE APPLICATION

Particulars of order(s) against which this application is made.

This application is made not against any particular order but against non-

selection/appointment of the applicant to the post of Senior Technical
Assistant, in the Ministry of Law, Justice ‘and Company Affairs,

'Dephrﬁltgnt of Company Affairs, held on 13.02.2001 and also praying for a

direction upon the respondents to consider appom’cment_' of the applicant

~ to the remaining vacant post of Senior Technical Agsistant in terms of the

4.1

4.2

4.3

interview /selection held on 13.02.2001.

-Iunsdmhon of the Tribunai.

' The applicant declares that the sub]ect matter of this apphcahon is We]l
- within the junsdlcnon of this Hon'ble T_nbunal. '

. Limitation.

The applicant further declares that this application is filed' within the

period of limitation prescribed under Section-21 of the Administrative

Tribunals Act, 1985.

Facts of the Case.

‘That the applicant is a citizen of India and as such he is enntled to. all the
| ngnts protections and pnvﬂeges as guaranteed under the Constitution of
India. Apphcant belongs to Other, Backward Commumty (for short

O.B. C)

That yvour applicant presently workmg as Senior Accountant in the

department of Pav and Accountants Ofﬁce {NER), Doordarshan,}

Cuwahqh

That your applicant in response to an advertisement published .in

Empioyment News dated 12-18 February’ 2000 for the post of Senior.

Tethni@l Assistant (for short STA) in the Mjnistry of Law, Justice and

T 2l ched Dl



4.4

4.5

L3

Coﬁipeiny« Affairs, deparmtent‘of Company Affaixs a'pp]ied for the said’
post.. Thereafter, vide call letter dated 12.01. 2001, Umon Pubhc Service

: Lonmussmn, ‘New Deikh, mwtea the apphca.nt to appear in interview at

fhe office of: the Union Public Service Commission, Dholpur House, New

| De1h1 on .13.02.2001 for rec:r_u;tment to the post of 35. (thlrty, five) Senior
Technical Assistant in the Ministry of Law, Justice and Cempa'ny Affairs,

'Departm’exﬂif of Company Affairs. Applicant accordingly 'appeared before |

the interview _Board‘on 13.02.2001 at New Delhi.

- Copy of the extract of adveftieement_pu’b]jshed in the Employment
News dated 12-18 February' 2000 and copy of the call letter. dated

12.01.01 are enclosed herewith for perusal of Hon'ble Tnbunal as

Annexures- 1and2 respecuvely

. That it'is stated that in the month‘ of April,'.2001 results of 22 ,:selected

candida-tes:'we_re declared for the post of STA in Employm_ent News dét‘ed

28th Apnl to 4t May’ 2001 quoting the reference of file No. 2006/ 03/12/.
294 "4995157'.' In the said list it is further stated that result for remammg 13 -
posts would be declared later on. I-foWevér, no reason has Eeen Vdiscl,ose'd' '
tor withholding resuits of 13 remammg poste" out of the 35 posts of the

STA.

Copy of cxtraét of the result sheet published in Emnlovmcht News ﬂ ;
dated 28-4t May” 2001 is enclosed herewith for perusal of Hon ble -

Tnbunal and marked as Annexure-3

_That 1t is stated that on 17.05.2001 the apphcant receiv ed an urgent letter

from the ofﬁce of the Union Pubhc Service Conumssmn Dholpu.r House

 bearing No. F.1/294/99-R.IV/R. No: 199 dated 17.05.2001, wherein it is

: staf%d that the OBC certificate in pi:escribed format has not 'been received

so far from the applicant and he is further requested to submit the

4 'qumxed documents/ cexhﬁcates to the Commission w1thm 10 davs “from - _
the issue of this letter, faﬂmg Wthh candldature of the applicant Would be
- cancelled from the respondents. However, the apphcant 1mn1ed1ate1y on

the "reeeipt of the letter dated 17.05.2001 sent the required OBC certificate '

@»&f amslpn SBhynsThe
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~ on 26.05.2001, which is evident from the letter addressed by the applicant
- to the Under Secretary, UPSC on 26.05. 2001 Thereafter the apphcant-

- received no- commumcahon from the UPSC.

Copy of the letter déte& 17.05.01 and reply dated 26.05.01 are
enclosed herewith for perusal of Hon'ble: Tnbunal as Armcxum- 4

' K and 5 respechvely

]

That it is stated that the respbndents maintained long silence regarding

publication of results which was withheld byf the' requndenté UPSC. The

ai)piiéant in such a compelling circumstances subnﬁtted a represent-ation

enclosing one more copy of the OBC certificate vide letter dated 10.07.2001
addressed to the Under Secretary, UPSC, New Delhi.

.Copy of the representation dated 10. 07. 2001 is enclosed herewﬁh

~ for perusai of Hon' hle Tribunai as Annexure-ﬁ

That your applicant submitted éinother representation on 09.07.2003

addressed to the Secretary, UPSC, New Delhi, wherein it was stated that .
‘he had duly sent the required OBC cerlificate in.the pfescxibed proforma
within 10 days as desired by the authority and also stated that heis not

informed anything about the publication of- the results -of remainihg 13
' 0

candidates. It was further submitted by the applicant that his _Trave]jﬁig

Allowance was also mot paid .on the date of. mtervieﬁ. In the

represéntation api)ﬁcant further requested that if possible correct position
of candidature may be informed and also the reason for such delay in the
declaration of the results may also be informed to h1m, but to. no result..

Applicant agam submitted another representatlon on 03. 07. 2004

addressed to the Secretary, ' UPSC NeW Delhi, praying mteraha for -

publication”of .the result and also for conﬁmung his position bu.t to no
resuit. | ' \ 'A ‘
Copies of the representation dated 09.07.03 al;d déted‘ 03.07.04 ‘are
" enclosed herewith for- perusal of Hon'ble Tribunal as Annexure- 7
* and 8 respectively. ‘



48 That yeur ap}1heant being highly disappdinted‘with the inaction of the -

' respondents, UPSC again eubﬁﬁﬁed representation dated 01.10.2004,
18.10.2004, 16.02.2004 and also on 05 11.04 for praymg interalia for
intimation of his position regardmg his cand1dature for the post of Senior

~ Technical Ass1stant but to no result.

Cop_ies of the representation dated 01.10.04, 18.10.04 and 05.11.04 -
are enclosed herewith for .perusal of Hon'ble Tribunal as

Annexure- 9, 10 and 11 respectively.

4 9. That your appncant aiso submitted a representation on 16.02. 05 addressed to
| the Secretary, Prime Minister Offlce, South Block, New Delhi, to .the
o Secretary, OBC, Ministry of Social Justice and Empowerment New Delhi
- ana also to the Secretarv Mlmstrv of Companv Affalrs New Delhi.
T—Iowever, Section Of:ﬁcer, UPSC vide his letter dated 12.07.2004 in ,
' response to the representation dated 03.07. 2004 forwarded to the applicant
a blank T.A. forms and requested to the applicant to submit the same after ‘
duly filling up the form to the Commission. The applicant accordingly
filled up the said app]icatioﬁ and then sent it to t‘he UPSC. But
surfarisin’gly, nothing has been inforiﬁed to the appheant regardiné his
position or about declaration of result of remaining 13 candidates. It is.
" also not informed to the applicant whether he was selected or ﬁﬁed in the.
examination. " The entire action/inaction of the UPSC gives rise to a
suspmon and also smacks malafide. It is pertment to mention here that
inspite of repeated ;epresenmnon» the UPSC did not able to give a formal
: reiaiy to the applicant regarding publicaﬁon of the results of the ng :
13 candidates for the post of Senior Technical Assistant which in fact
| withhel,d‘by the UPSC, it is obligatory on the part of the UPSC that to act K
fairly, mote so, when this organization is entrusted with the imp‘ortaﬁt job
of recruitment but in the instant case respondents have acted in a very
unfair and arbitrary manner asvsuch ih such a circumstance interferehce of
- vthe Hon'ble Tribunal is reqmred for ascertammg the factual posmon Itis
submitted that the applicant has come to leam from a rehable source that
' posts of Senior Technical Assistant is still av ailable in t.he department of

e

~-
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4.10

" records and if the applicant is found selected in that event the‘H_on ble

am

4,12

Company Affairs and the recruitment process of Senior . Technical .
‘Assistant has not yet been completed and as such if the apphcant is
‘selected in that event it will not be difficult on the part of the UPSC to sent

' his doss1exs to the department of Company Affairs for his recruitment in

the post of STA.

N\

. Copies of represen*atmn dated 16.02.05 and reply of the UPSC.
 dated 12.07.04 are enclosed herewith - for. perusal of Hon ble .

:  Tribunal as Anncxurc- 12 and 13 respectively. -

That it Lis stated that Under Secretary to the Govt. of India, Mnustrv of

("ompany Affairs, New Delhi forwarded the represe.ntanon of the

applicant to the Secretary, UPSC, New De]hl after receipt of a letter in this -

" regard beanng No. 425715 dated 13.07.2004 from OSD, PMO, South Block,
New Delhi. k appears that the UI’SC forwarded the TA bill form to the'-""j~‘
Aapphcant only after recelpt of the letter bearing No. 42011 /50/ 2004—.' '

»ADMN 11 dated 04.11.04 issued bv the Under. Secretary, UPSC New Delhi

: quotmg the reference letter dated 13 07.04 but surpnsmgly no intimation
: haS been given to the apphcant regarding his posmon in the select hst
In the facts and’ circumstances stated above the learned Tnbuxml be .

pleased to direct the respondents, more pa.rtimlarly to ‘the UPSC to .

Froduce the relevant records before the Hon' ble Tribunal regardmg the

. selection of 35 posts of Senior Techmca_t Assistant and after perusal of the

Tribunal is further be pleased to pass necessary orders for appointment of

the applicant to the post of Senior Technical Assistant.

a

That it is sté‘ted that in the facts and circumStances stated above‘ ‘the

apphcant has no other altematlve remedy but to approach this ’Hon'ble

E Tribunal for protection of his valuable rights and interests.

~

That this efpplicatidn is made bonafide and for the cause of ju,étice.'_ '

o@mf Charniloa Dedondlh



5.1

5.2

5.3

5.4

5.5

5.0

" Grounds for relief(s) with legal provisions.

For that, the applicant is eligible candidate for the post of Senior Technical

Assistant and participated in the process of recruitment and duly fulfilled
all the requirements as prescribed by the UPSC, as such legmmate

expectation of the applicant to be appmntea to the post of QTA

For that, after repeated approéch to the UPSC no action has been taken
ihﬁmating the position of the eipplicaxit in the select list of STA and as
such (he respondent UPSC failed lo act fairly in the inslant case of Lhe
applicant in the matter of recruitment to the post of STA.

For that, it could be presumed from the communication of the UPSC that

-the applicant was seiected for the post of STA but no action was taken by

the UPSC for further process of recruitment.

For that, applicant is constantly in touch with the UPSC but the UPSC
failed to furnish any intimation to the applicant regarding his seleclion to
the post of bTA more so, when it is an age of transparency. Therefore, it is
obligatory on the part of the UPSC at least to inform the applicant
regarding his position in the select hst and also regarding the progress of

‘process of recruitment.

For that, the UPSC being a recruitment agency of the Govt. _of 'India and

' the applicant being a candidate of N.E. Region which is recognized as one

of the backward region, therefore, it is obligatory on the part of the UPSC
to inform the applicant regarding his posiﬁon in the select list at least in

Tesponse to his representations.

For that, the applicant has acquired a valuable .and legal right for
cons1derauon of his appointment in the post of STA in a fair manner in

accordance with Rule.

Details of remedies exhausted.

| ;,@;&f harolra. oDiboallc



~of the case and issue notice to the reepondenis to show cause as to why the

That the applicant states that he has exhausted all the remedies available to
Lim and there is no other alternative and efficacious remedy- than to file this

application.

Matters not previously filed or pen&'ggWith any other Court.

The applicant further declares that he had not previously filed any

application, Wnt Petition or Suit before any Court or any other authority or
any other Bench of the Tribunal regardmg the subject matter of this
‘aophcahon nor any such application, Wnt Petition or Suit is pendmg beforc

any of them.

Relief(s) sought for:

Under the facts and circumstances stated above, the applicant humbly prays
that Your Lordships be pleased to ad_mlt this apphcauon, call for the records

relief(s) sought for in this application shall not be granted and on perusal of

the records and after hearing the parues on the cause or causes that may be

shown, be pleased to grant the fo“owmg rehef(e)

81

8.2

8.3

9,

\$

That the Hon’ble Tribunal be pleased to direct the respondents to consider
the dppumtment of the applicant to the post of Senior Technical Assistant

pursuance to the process of selection following the adve;usement

published in Employment News dated 12-18 February’ 2000 (reference.

No. F.1/294/99-R IVyin the event of his selection (o the post of STA.

Costs of the a.pplicatien.‘

Any other rehef(s) to which the apphcant is entitled as the Hon'ble

Tnbunal may deem fit and proper

Interim order praved for.

- Durmg pendency of this apphcatxon, the apphcant pzays for the followmg'

interim renef -

' 5', {.'-,' g&la‘ ,{., p@MWZI\p



91 That the Hon'ble Tribunal be pleased to observe that pendency of this

- application shall not be a bar to the respondents, to grant the reliefs as

- prayed for.

16' llllllllllllllllllllllllllllll . llllllllllll

This applicaﬁon is filed through Advocates.

1-1.lI"anirculam of the LP.O.

) LPONo. . . : 20Gf 133816,

n) Date of Iss,uei R 1.6 QO '5‘. _

iii)  Issued from . qPo @UDOM .
‘iv). ‘_ Payable at lf | G‘f’o @U"'O&J‘/m},) '

. 12, List vuf gnclosums. .

As givenin theindex. =~ o -

2ilf RVREYIN 3
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e,

- And | sign _this' verification on this the p{}) day of June, 2005,

© 10

VERIFICATION

- L Shn D]hp Chandra Debnath, S/0 Shri Umebh Debnath d"ed about 38

years, presently Workmg as Senior Accounts Of_ﬁcer, in the office of Pay &
Accounts (NER), Doordarshan Guwahati- 03, do hereby verify- that the
statements mde in Pdragrdph 1to4 and 6 to 12 are true to my knowledue‘

and those made in Paragraph 5 are true to my legal adv1ce and I have not

_suppressed any matenal fact.

(g



_ainnf Rews 12 12 }’nrxnnnn' 2000
”,___ .

1. (Ref No. F.1/306/09-RVI) ONE CHIEF,
ENGINEER GRADE 1IN FISHERY SUR-
VEY OF tHDIA, RINISTRY OF AGNICIH .-
FURE, DEYPAINTMLNT OF AHIMAL 11150
BANDRY AND DAINYING. QUALIFICA-
TIONS : ESSENTIAL : A : EDUCA-
TIONAL : {) SSLC/Matiiculation passed
from a recagnisad Romud/University of
oquivalent. i) Certificalo of competency ot
MOT Ist Class/or Il Class Englnoor (Mo-
tor} or Cartificata of competancy as Engh
noat (I"shing vasand) Issued by Mmeantilo
Mating Depactiment 8 EXPENIENC
I"ivo yeara oxpotinnce as Engina Driver/iEn
gincor on honid fishing vassels after ab-

taining the Certilicatn as Enqginnes (V).
DUTIES : Chiof Enghient G A will ba tha
Engineot-in-chargn of tha vassal. Ho will
be rasponsible for tha up-kéep of all

which ho s pasted. ! a will ba tesponsiblo
for operation ol the main propulsion En-
gina, Aux Englnes, Generators & all rotaring
equipments on boatd. He will also bea re-
sponsibln tor planning tha rouling inspee.
tlon peevariativa mahbtonanea and bioak
down malntanance of all machiverles on
board his vassel. HQ : Anywhore In India
ncluding A & N Istands. SPECIAL CON-
CESSION : Fatitlod for Mess Allvanen
and 1High Sea Aflowance. HOTE : Closing
dnta for toceipt of applications for this ltem
fs 13-3-2000.

2 {ReI Mot A 1200 ot ey
DIRECTON (DEVEL OPMENT) INDIREC -

MINISTRY OF AGIMCULIURE. DEPARY.
MENT OF AGRICULIUNE & COOPENA-
TION. Tho post is tesorvad tor ST Candt
uates, QUALIFICATIONS @ ESSENTIAL ¢
A EOUCATIONAL : Negrea in Aqricat-

tia tollowed by post graduate degree in

any field of Agriculturatl Sclences from

recognlsad University ot equivalent. 3 : £X-
PERMENCE : Fiva yoars experience of de-

velopmantiplanning vork, with particobir

talerenco 10 sugarcane crop, DESHL

ARLE : 1) Familiatity vith the development

problems in the Stale Agricultural Depart.

monts, i) Experlence of writing technicat
1porin, DU To moenitor progress of
contrally sponsoted schoamaes which are
tiolng Imptemantad in tha State undat his
charge i noithato zona and to collact in-
tormation on tha phyicad and finanaiad
prograns, o prepare Area Officors el
for tha subniissinn to the Minishy, To pre-
- paro the tochnlzal roports en dilfarent as-
pects of vari s ol tha Skt af Moith
ptn Zono, HQ 1 A1 presant Lucknow, but
likely 10 setva anywhera in fndia,

3. (AetHo.F 171630 N 1) OHE AGSIS -

ARTIME), MIKISTRY OF AGRICULTURE,
DEPARTMENT OF ANIMAL HUS-'
DANDRY AND DAINYING. (_)UI\LIFI(‘.I\-
1IONS : ESSENNAL @ ENUCATIONAL

1) Degraa In Voterinary Seienco of I\nmml
Hushandiy of a 1ecognised University or
aquivatont. i) Post Graduate Degroe In afy
bianch of Volerinaty Sclancae frotm a 1oc
ognised Univarsity or oquivatont. B: EXPE-
RIENCE : T'ive yoars expatiance of disoase
conlroliivestigation wotk. DESIRABLE : +
Doclorate in any ranch of Vatorinary Sel-
onca, DUTIES ;Lo tormulate schone 1o
fating to the establishmont of quaranting
stations. To organise quaranting stations
along tha countiy’s fronti ith a view'to
praventing tha introduction of disease from
other countiies. To assist in tha entmica-
mont of Livesiock Importation Act. HQ :
Delhi, but liable 1o saive anywhere in In-
dla. OTHER RENEFIT : Bonalit of addod

30 of Pension flulas, is applicabls to the
pn':t ANY OTHER CONDITION : Privale

Machinerles on board the fishing vessel in |

TONATE OF SUGARGANE DEVELOPMENT Shonld h

TANT COMIMSSIONEN (AHIMAL QUAR- DESEHCE pRODNCTION

yaats aof sovice as adinlssiblo under Mute

dds] ¥ g k2
INVITES APPLICATIONS
praclica of any kind whaiseauer shall not
be allowed,

A (Nt o FANEH BT SEVER SPE-
CIALIGE MEIHCAT OIS (AT

BY (HADIOLOGY) HE ONOHIAHEE FAC-

TORY ORGANISATION, DEFARTIIENT
OF DEFENCE PRODUCTION & SUP-
PLIES, IHISTIRY OF DEFCTHCE INDIAN
ONDNANGE FACTORIES BEAL 1T SEAV.
ICE. Of tho seven po. o post is 10
setvad lor SC & two pusts i reserved lor
ONC Candidatas, QUAL THCATIONS ( 12S.
TGENTIAL : A T EDUCATIONEAE i) A e
ognisarl nmlhwl aquatificaton secluded in
Fhat of Second Schedute o 17wt 1l of Thitd
Schedule (Other than Lirentite qualitiza-
thns) o BN Act, 106G Holdern of cifues
tlonal quatifications inchidad in Past I al
Thitd Sehedulo should alaa lul the condl
tlons stipulated iy sub-g .
tion {3 of the MG Act, 1054 i 0 ~'l(‘.m-lu
atn degrestiptoma in (he cone ineid 5pe
ciatity i.e. FFH, M.D/M.B (Hadiology),
DMBTDMAOMIMA o1 oiher diploima of two
ynats drratlon, Specialivy fod of Hadiot:
ooy (USAREERL DR Oyt e
DMH (Ona year course) EH TR (o yeat
course); DML (Ona veor cowmse) of
aquivalant, B : EXPENENCTE - Hineeyoars
wonk I amsponeible !v"u- [IRIIIN
wilh ihe sprschalty Inthe e o P b in
ate degree holders and e s work in
a teaponsible position econee o with the
sppociality i ey canee of ot e ita di
plowa Bobfers HOTE 8 e Lledioa)
qualifications possessed by 1 indidates
ave the tecognition af the MCE
1R I so iz bnate odi
cal quali ons vanded by e ndiae
lvau slties are congatned they chewld
Is0 fingd a place in T tales o the
IMC Act, 1956, as amentded e time 1o
thoe HOTE U0 2 Holber
Neiaeed of VSA egaahitic i Tesold cone
plte th : entitn gequitment . d the Boind
concained, DUTIES @ o i specdalist
setvice in (he aancarnsd o Mne fo 0
tionte, ol bnfoo el e o eadnmen
1actoties aned also attemd reb e Teanns
and call duties, Hegquenn te g oo gon-
ol dities of MO and DG ity onoanta-
fion Aty oflpg dotins a0 cssenesd by e
CGienetal Banagoc i i godLie earet
ticenin e of the soneer
ANY OTIEN CORDINC
tizes ol oy Bl aehil g

anected

g inlity

ARUNTE l o
slleegecst OIS 1280000 b tal ol

iy

added yoins of Sepice s
Ao Rl 30 of COS (Pensint) 1o
plicable to the ost .
G (Ret o 15380 1 SN Srraiay
MEDICAL OFFICLRS (GRANE 1Y)
(ANAES FHIESIOLOGY)H CHUHANCE
FACTONY ROARD, DEPAPIIICUT OF
UPPLNES,
INNIAN

MINISTHY OF DEFEN
ORDNANCE FACTORIES ur . lH
1CE. O the
servedd lor OB C
CHOUS  RSSENTHAL A
i) Samae  as in ftein Mo, 4
Post Graduate degree or dij
concamed speciality Le, LR (4
O DAL (wa yone
by exnmination) S eility Boand
thasiology (LISA), L) 7. 0 equivis
PERIENCE , HOTE 1 TO I,
, ANY OTHEN £OUNTION R
DENI 2o as o feny T 4 above
6 (Net.No F1/152/99-101) FOUR SPE-
CIALIST MEDICAL OFFICERS (GRADE
Iy (PATHOLOGY) IN ONDHANCE FAC-
TOHY BOARD, DEPARTRILNT OF DE
FENCE PRODUCTION & SUPPLIES,
MINISTIY OF DEFENCE, IHDIAN
ONDNANGE FACTORIES IH:ALTH SENV-
{CE. OF the tmn po [ PN BRI
sarved (or QIC Candifdfates, QUALIFICA-
TIONS : ESSENTIAL : EDUCA-

for Anpes
fent. B

Eav.

FORTHE FOLLOWING POSTS

TIOHAL : i} Same as in Hem No. 4 al ()
above, H) Post Ciaduate degree/diplomn
it comeornnd peeciadity oo MDY (Pathol
cappd, BAEU (i Ty, MDY (Fathebegy
with [act ) M e (Eatindogy), b Se (Madl
cal Patholagy), PuD. (Pathology). 0S¢
{Pathology) Speciality Board of Pathology
(USA) D LD or equivalent. B ¢
EXPLIUEHCE, HOTE @ 1 TO M, DUTIES,
ANY OTHER CONDITION & BENEFIT @
Sane a5 In Bom No 4 above.

/7 (MefHol 120%090 DY) IHNLE L EC.
TURENS [N CIVIL ENGINEERING
) 1N COLLEGE OF MILI-
NG, PUNE, MIISTAY

OF DEETHCE o heahtoe posits, ong pozt
aach i i for 50 8 OBC Ganedidates,
QUALITICATIONS ; ESSENTIAL @ £h.

CATIONAL ; Bachelors Degroo in Clvil
Cinainneting/fechaodnny hom a oeeqaisad
Ehtiveeaity o ¢ povadent DESINARBLE ¢ 1)
Ouadilleet o Al india Examination such
as Graduate Aptituda Test for £ nginneting
(GATT) i) Maztecs Dogiee in Civil I"ng‘l
neseting L Lty

Eharivetsity o cqoetont DESTIES ¢
lisnd leaching HO @ Pune.

e o, L H33A 0LV THINET L1
TUEIL 1S I GV T HGIHEERING (SO0
VEY) I COLLEGE OF LHLITARY ENGI-

I-IIEE.IIIHG. PUNE, WHISTRY OF DI
FEHEE O8I B s, ane et aneh
Bttt Lo S0l S e Clanditabine,

QUALNICATIONS : (ESSENTIAL & DE-
SIRABLE), DUTIES & HAO : Sama as n
ey Mo, & abeve

9 (Ref.Ho F 1286/99-1011) TWO MAS-

[RRIN
LILITARY SCHQOL, (IISTAY OF DR
FENCE. CIVILIAT lll NEFENCE SERY-

1CTS. O ihe teen pasts, ona post s o

sostveed e S aedidates QUALINICA
TIOHS & FSSENTIAL @ A ERUCA-
HIOTIAL 2 i) Allagst i I elass Magtor's do-
e i Gesnrig iy from arecognisod tHal-

vorsity o agoevalont @) Dioegron or Dliptong

in teashing & b ducation hom a rocoant:od
Institute, B EXPENIGNCE @ Thon yous

tenehing exparigoce DESINARLE @ el

1 epoinnee n Mty

swonrtingg, DOTIES ¢

ondary classes in

Goography. He-

o amsal deoy,

aEMuy i gann .
training 1'“1(' (RS
teaching o gl
the sub icrl B
[N (R I AR OPR R
oo bty obe b u i
Moo Paster Fxlia cunicutar antivite
cthet job as assigead by the Princpatircm
tisno to linne HHQ : Any of thn Militay
Schonts bcatend ot Chall, Ajmar, Dulginom,
Hangatore & Chalpur AHY SPECIAL CO1-
CESSION : Free massing & accommnda-
ton at Chail & Dhnlpur, ian moseing at
tomaining seheots Cotnpensatory aliow-
ancn for 5 nanthis fom Mov, th March @
25/ pan.at Chail only Houso Mastar Al
feviinea 66 e, 000 o E appointed,

10, (Mel e FA20192.R1Y)  FIVE
AGSISIANT DINCCTONG (COGT),
MIHISTRY OF FINANCE, DEPARTNENT
OF EXPENUDITURE. INDIAN COST

ACCOUNTS GENVH Out ol fivo posts,
ol pos rl_l T teseavad for SE& O
(441“1'"’ QUALITICATIONS -

ENUCATIONAL : A
4 for emiolinont in tho

S8 NHI\I
qn:xllllnahun eeogs
Iogiztor of Manhoers
Chatlad Accomntants ol ndtv o ot the

*lnstitiio of Cost and Works Accountants

of India or ogquivalont, DESINABLE
Degrea of 2 ln(;ug]nl cd Unlvm..lly or
aquivhlent, DUNES @ Cosl
Examination. QTHER BI:HEI I
in ftam Mo. 3 .above.

11. (Rel. No F.1/263/99-1,IV) ONE PRO-
FESSONR-CUM DEPUTY DINECTON N
THE CENTRAL INSHITUTE OF INDIAN
LANGUAGES, MYSORE, MAINISTRY OF

nmn'l.”

" tho Secondary School lova! In o case,of

“taught In a Scheol, the candldatos must
have it 25 mothar tonguo. DUTIES : To for- -|°

" ive insponsibliites as reaulied in tho spe-

GAZETIED (GEOGRADITY) '9&4

I\DVEH rISFME,N

i

NO: 3}*'”51"

R
HURMAN RESOUNCE x)rVELOPMEﬁT

DEPARTHMENT -OF EDUCATIO
CUACT S DIVISION. QUALIF l"ﬂ"o"s

L3y

‘4

".al
T

r
45 HUAL YA - L BUCAITONAL .l)(x}f?

tuiala regiao in Unguis llca/(.nmpulallvp
Philology/Indian L.anguago and Litoraty

Ps ychology/z_ducallortf“oclology/Anlllr
pology/Folklote/Statistics from a mco'g-‘.
nized Univarsity or Instituta, ) Proficloncy -
In any indlan Languagos as a subjoct 8 _

Mastor of Arts In {ingulsties or Gompara- .}

tive 'hillofony ot ag a subject ot tho degron
tovol in the enso of Mastor of Al In sub- .
Jacts othor than L Ingulstics‘or Compam- R
live Philology. B : EXPERIENCE : Ton

Yo oxpordanen of lmvrhln(]/nmo'nrh

MNOLE
other than Linguisiles and Cumpnnllvo
Philatogy, leaching/tasoarch axpationce
et o n the language orlnntod toples,
HOVE ;12 A o’ Indlan fanguago Is not

nukate, inliiata, suparvise and exaeuto fo-
st profeet, B e ot omshio tho In-
ditute and to undenake such edminlstia- |
Aarviee talsing proqranaan, diiect aoml
uns, confaiences ete and lond locmllcnﬂg
upport to Sociolinguisti Invostigations, by
il multilingual studias, tribal and I)md_
i i suparelalon of floglon:
Languaga Cenlies and inaching and ra:
seatch tefated to It HQ : Cential Institute
of Indian Lanquagos, Mannsagangotl, -
Mysoio, A THER AENEFT : Samo ag In
hepgin’ 3 abova.
F.17284739-A.| lV)THImY F‘VE
FNIL;?TF(‘HNM\L RSSISTANTS, MIN-
(RTRY OF LAW, JUSTICE & ('OHPANY

‘ic projocts. 1o conduct tagular and

T
’
i
i
i

s 1: i tha caso of Mastor af Aits-in

AEFAINS, DEPARTMENT QF COMPANY |
AFEAHLS. Of tho thiity-five} poito,lﬂlma 1|
|~n'l~' each pin ms exvod for §¢ &$]' nd’

‘ \Irv'. QUALFE I(‘/\llf7”° : FQSFNT'

1 aedlor omolmenh n lhologlslev-yf
I uz af tha Institute of Char %
& ats of India or of the Inatiivin of Coal ond 1
V ok Accountants of i er oquNalpm;:

"t Asseclale Mombaor of the Instifito of

il

1ed A(*coud(

ement. -
nhy omly or Qmir_x_.gqt_oll )] ﬂn"'l‘
degioe In Commarce fiom a rocog-
e University o aquividost, and 1) De-

gien n Law of a 1ecoqnised Univorstiy o
aquivatont. DESIRABLE : 1) Degrae Intaw
ol a 1ecegnised Unlvatsity oi agulvalent
oncopt in the casa of thoao for whem it i3
essentlal H) Eypesianco as o Chateiad Ac.
ceuntantCost and Werks Accountant or a
Co mmmcialindusttial Organisation or in a
G- vernmant Dopaitinont connacted with
th. Athininisttation of thn \"nmpﬂn.nu J\..n
1950, DIUES @ Evaminatian/acruting of
B: lance Sheet and othor documants of
C mpanios, complaints from sharoholders
ot .. tnfaling 1o viotatlon of Comp:\nlna Act,
1' 36 andd othor dutlos.

. (Netl.No.FA/125/09-R.01) F oun As-
SISMN]S (LEGAL) IN THE LEGISLA-
T1/E DEPARTMENT, MINISTRY OF LAW,

Jn & COMUANY ATTAIG. Of the

fo 1 pusts, ono post 13 1eaotverd for ONC
Candidates, QUALIFICATIONS : ESSEN-.
HAL A HJUCMIONM_-I)ngmo lnan
of a1 isod UInk y or equh -'!
13 : EXPENIENCE : Tuaa ynm mpmlrnra
In tegal mattars n CentraliState Gover
ment. Oft Should bo a quallled qunl prac-,
{ltionne who has had practiand na auch !or
a porhd ol two yoars. QUHES : Pulling up,
procadants on mottera rogarding lng!sln-

AL
DUGATIONAL /\t|tml|llumlﬂn roéopﬁ g
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" should also intimate their address at DELUIL

T S

ILIS.C. Document No. 26
REGISTERED

| Langjy. '
. l’NT Uag f \

ame of the post for which you me o candidute,

-

In all fetters to the Commission, p!ca# quote the number and date of lh'?' fetter and the n
THISLETTER ENTITLES YOUTOENTERTIHE UPSC 3 No. F. 1 Roll No, g €
BUILDING ON THE SPECIFIED DATE ONLY ' /394/99-R IV 199

To,
UNTON PUBLIC SERVICE COMMISSION DHOLPUR

JX t»@fbﬁf e/\ow\p[’z,a O@i’w HOUSE : SHAIIJATIAN ROAD,

. NEW DELIL-t10011
6 CLWM Dated the........... /30’(.3(’0’

Subject : Recruitment to the post(s) of 2% 5r, ‘ravuhnical Aspistants, N/O Lo, Justice
Sir, & Company Affairs, /o Comprny Affairo,

1 am dirccted 1o refer 1o your application for the ahove mentioned posi(s). and 1o tequest you lo present youtsell “or interview at the Oflice of
Q...
.

the Union Public Service Commission at Dholpur House, Shahjahan: Road, New Delid m’,a\hav awpg;lﬂ Mlﬁf\{? &; ﬂ"f|
L H ) RIL. L ENTERTAINY

Note | :—PLEASE NOTE TTIAT NO REQUEST FOR CHANGE IN THE DATE OF IN
Note 2 —SHOULD THE DAY OF INTERVIEW BE DECLARED A CLOSED HOLIDAY/PURLIC HOLIDAY B~ T GUVERNMENT AT

SHORT NOTICE, THE INTERVIEW WILL STILL BE HELD AS SCIIEM?“I.IZI) UNLESS OTHERWISE NOTIFIED.

2 YOU SHOULD BRING THE FOLLOWING DOCUMENTS IN ORIGINAL :
‘(1) Mitriculation or equivalent certificate fiom & recopnised Bomd of Education/University in sopport of your date ol I-inqu ns clabed by you In

your application (Admit Cned is not scceptable).

(2) Caste Certificate (Binnk Proforma enclosed) from a Competent Authority (List of competent amthotities Is given in the enctosed proforma)
indicating clearly your (i) Caste, (ii) the Act under which the Caste is recognised as SC/ST/OBC and (i) the villapeAoivie yor e ordinuily o
resident of.  The issuing duthority of the caste certificate should be onc of thuse indicated in the enclosed proforma, as updated fiom time to
time. (Applicable 1o Scheduled Castes, Scheduled Tribes and Other Backward classes candidates only).

- (3) chrcc/Diploma/Mns(cr's/l)écldm(c Degree in support of your academic qualifications. 11 the Degree/Diploma has not been nwarded to you,

n certificate from the Institution/University authoritics to this effeet should he furnished..
(1) Centificate(s) from your past/present emploversdn Wppoet of the expericaee claimed by von in you npplication
should indicate clearly your designation, scale of pay, date(s) of employment and the matwre of dutics pettobmedZbeing petfosmed by you,
(5)  Three copics of your recent photograph (Passport size) (5cmsx7 cms) signed by you in ink on the fiont only The photographs should, '
On the reverse of the two photogiaphs you should wiite in ink your (i)

prima facie, appear to have taken within the preceding anc month, o
Roll Number, (i) Date of incrview and (iii) the name of the Post.  Only the Upperhall should be utifized for weiting Rotl Number ete., and

the Lower half should be left blank for Official use.
(6) Incasc you have claimed to be a Governnient servant
. cldsiﬁg date for) this/these post(s) you were 8 Government servant.
(7) Any other condition® (*c.g., in casc of ex-servicemen)
Failing any of the above, you \(‘ill ncither be interviewed nor will the Commission®s contribution towards yoor travelling
cxpenses be paid to you. 1t would, therefore, he in yonr awn hiterest to have with you adequate fund= for your return journcy,

A"Copy of the attestation form is cnclosed for completion.  This attestation form duly completed nnd atiested by a Gazstted Oflicer and along avith

e expeticnee cettitlente(s)

a cartificate from your employer clearly stating thit as on....... BTN

3.

one photograph pasted on it at the space’ specificd should, on arrival ot the Commission’s Office be handed over to the Commission’s Olticial.
4. You may bring along with you any hooks, publications, manuscripts, etc., the suthorship of which you claim, and/ot nny ‘thesis/Disseration submitied
any Fiterany/antistic and architecturnl wotk done by you which may

for post-graduate qualification, reprints of any papers published in jownals of 1epute,
have relevance (o the advertised post and which you may wish 1o submit to the Interview Board for their sciutiny. )
5. The fact that you have been summoned for intervicw by the Commission docs not guarantce that vour demand for a higher stating satmy, it ony, will
be supported by the Commission in case, you are selected for appointment.  The initial pay of @ candidine alicady in Central Government Sepvice will be

fixed ordinarily in nccordance with the rules on the subject.’

6. - The Union Public Service Conmision do not definy ihe teavelling or other expenses of candidates summoned for intersicw,
Les to the extent mentioned in the enclosed note, For

Candidates summoncd from outstation are, however, paid contiibution towards these expens
The contribution would he paid in case

this purpose, you should (il in the twa encloscd blank T.A- bill foims unt hand these over nt the Commission ofice,
on the date of Interview ltself nnd you should collect It from the cashicr In the Commlssion’s ONice betore you lenve.
7. Any change In your postat address should he communicated to this Office at once.
8. Please ncknowltdgc receipt of this tetter IMMEDIATELY and confitm that you would attead the interview, Condidat s coming fiom out-station
al, report to the Reception Officer in the Commission’s Office.

9. Please bring this letter with you, and in artiv,
R FO FEBRUARY THE WEATHER AT DELHI IS COLD. YOU A ADVINty i kgine

Note :—DURING THE MONTHS OF DECEMBE
YOURSELF ADEQUATELY.

e®  INTERVIEW o THIR

Yours fag hi'ull)'.

TEEATH FRERUARY TWO TiHOUS A ONE P
. A WL~

AT HAnE FI?’TESN HOURS . Far Under Scc.rclm)b',"

Union Public Service Conndssion

MGIPRRND—-682 UPSC/97—DTP:Mpin=11-2-07— 10 00
provisionslly subjcct to  production

You have been summoncd for Interviéw :
ted vide this officc letter of cven number dated

110t rocoivad within 20 days of issuence of the lctter l

I'ravelling Allowznce will be paid to you

! A !
‘ Documents/Certificatcs 29 nlrcady reques

2a 12.-M4 Iy cato the requinitc documents aro
‘ mentioned sbove, you will not be interviewed /and no

Labole
%QFY
(",
ls]

of i

e
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PUBLIGHED IN EHDLOYMENT WEWS. 28thoAPRIL TO @4 th. May,@1.
CASES FINALLISED DULLHG 2ND FORTHLGIT OF MARCI, 2001.BY UPSC

STA ( FILL NO. 2000/03/12/294-99-1V,
§_..l....‘;li9 ° _yame 59.;!::}'.,.1.\.!.9. ¢
01 Sahtosh-Kumar; (532)

02, Vijendra Sharma (912)

03, Dip Narayan Chaudinry (137)

04, Mrs. Kahna‘Sarma ' (499)

05. Akash Kumar Sahoo (1534)

08. Miss. Suma Rath (414)

07, Mangal Ram Meéna (1271)

08. Chiraranjan Ghosh (300)

09. Shyam Nérayan Tiwary (57)

10, | Puneet Kumar Gupta (207)

11, Samrao Dattatray Fatil (1561)

12, Manish Goswami': (304)

13.  V.M.Prasanth (839)

14 . Deepak Banga (764)

15. Mrs., Monika Gupﬁa (116)

16.  Rajendra Kumar (178)

17, Ms. Urmiia Punja'Parmar (509)

18. SudhirvKapoor, ; (437)

19, ’Aprajit Barmaf%ﬁmnn. (1183)

20, Ajay Kumar Meena (479)

21, sushit Yadav (552)

22 $i¥nkr Vikram Singh (7)
RESULTS FOR 13 POSTS ( SC=] ; ST-1 j OBC-6 & GENERAL 5)
wILL BE DECLARED LATER ON )

. ' -
Agre b éﬂl;%'yb’kbL
(N Y CD?Mf o




- No.F.1/294/99-R.IV/R.No.199
UNION PUBLIC SERVICE COMMISSION _
DHOLPUR HOUSE," SHAHJAHAN ROAD - '

NEW DELHI , '
. DATED: 17.5.£001 :

To -
She L Gmwiw ,@Q?M;(

23/C, 7.6 Ro ly’ s |
A MNo- 6 / D. / /

/ﬁ)aaafu/)w V?’Lﬂc z{f 247 G teeveLa _ |

C rAAffflmy

Subject: Recruitment to thc 35 poslq oI Sr. Technical Assistants, in the M/o Law, Justice & v
Company Aﬂans Departmcnt of Company Aflairs. \

Sir,
I am directed to -refer to yom mt: rview held on 13.2.2001 pmvwmnnlly and your

communication dated 20.2.2001 on the subject mentioned above and to say that OBC
ccﬂxﬁcate in prcscnbcd format (Proforma enclosed) has not been received so far

You are, thereforc once again rcqucstcd to submit the required documents/certificates
to the Commission with in 10 days from the date of issuc of this letter, faiting which your ;I

candidature is liable to be cancellcd without further correapondence. ;
. ) A : !

Yours faithfully,

| wd
| { UNDER SECRETARY
UNION PUBLIC SERVI CE COMMISSION
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By Speed Post

To, ‘ '
SHRI AMRIT LAL -

3 Under Secretary.
‘ Union Public Scrvice Comnnssmn.
k. Dholpur House.

Shahjahan Road .
New Dclhl - 110011,

Sub: Rccxunmcm of T lmty Five Scuior Technical Assistant, Ministry of Law,

Justice and Company Aﬂdll‘, Department of Company Affairs.

Sir,
With n.fcrcncc to your lcttc1 No= F.1/294/99- RAV/R.NO.199 Dated 17-05- ’7()()1 |

am to encolsed hucwnh thc OBC certificate in prescribed format issucd by

Additional Dcputy Comlmsmoncr of District Darrang, Assam

This is submitted for kind and necessary action at yout end, please.

Yours Faithfiliv

Jl
M t

, Place : Guwuh:\‘t’iv » e ( I)Il AP C llAN|)l\/\ DEBNATIE):
@ Date: 26th May, 2001 L Senior Accountant
s . PAO( NER)
Enc:- Three Copies T U IR P
‘ A HAVE A HICE DAT ‘ te
! | . B SaATE AR (731650
v ot Inl-sP gE7B1241835 1N 5.
YT ph B s :
: s To:ANRITA LaL KLY 0CLHL-11

. DELHL.PIN: 116001

Frop B [ DEDUATH.EN

groateams e nom
fint e 45.00.26/‘.‘{/3%’.‘1‘10'01?1-}
yave 4 NICE DAY
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L. INSFORRS. 0 / P-STANP Re. 0
<+ ANT: 72100/, Gos [20M.Z; 10/07/2001 12:09
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To,

shri Amxit Lal,

Undaxr Sacretary, R '
Union public Service Commission,
pholpur House, ,
shahjahan Road,

Hew Dolhi-~110011.

Sub 3~ Recrul. tment of Thirty Five Seniox Technical Aassistants
in the Ministry of Law, Justics and Company Affairs,
Dspartment of Company Affairs. '

Sir; . ‘

with reference to your letter No. 5;1/294/99-n.lv/-

| R.No. 199 dated 17-05-2001, X am to state that I have already
.sent my OBC Cartificate in the prescribed -format to you by

speed poat on 26th May*2001. But sir, I have not got any
correspondanca regarding receiving of the certificate f£rom
the comnission so far. :

therofcra, I am again sending one more atteated copy
of my OBC certificate for Xind and nexessary action at your
end pleass. .

;

Thanking you.

Youra fai blvxﬁu‘;l‘;i‘y ’

(@4 o

chad oo 1DER 5 ( D. C. DEBNATH )
Daged 1 loth:July 2001. Senior Accountant.
Place 3~ Quwahati. ‘ Pay & Accounts Office,
- poordarshan, Guwahatitd.



R ek

RN o | L e
T | 3 RS | - )% - o gh_!\-*ym(x(_U{Q':(m%

No: F. 17 294/99-RAV/ 1. (No-199

To,
The Secretary, ,
Union Public Service Cominission,
Dholpur llouse bhah;ah.m Road.
New Delhi- llOUll

Sub: Recruitment of T hn l\ Five Senior Technical Assistants in the Mln Livw,
Justice And Comp: iny Affairs , Department of Company Affairs.

Sir,

With most reepccliull}, 1 h.n\c the honour o state lhc following few lines for
your Kind and sympathetic umxl(lcl ation. ‘

That Sir, I whg a candid; m‘ tor the above me n(mnul post and appe: weed the
interview held on 13/2/2001, The result of 22 candidates were declared insthe 2™
Fortnight of March 2001 whicl I came to Know from the “Emplovment News™ dated
28-4-2001 to 4-5-2001. After that, 1 eeceived one letter from the UPSC daged 17-5-
2001 wherein it was stated 1o send one OBC certificate in the prescribed proformn
within 10 days failing which my candidature was liahle 1o be eancelled and |
immediately complied with th.u. Since then, 1 do not Know the status of the renezining

13 cnn(ll(lul('s .

‘That Sir, on the other h.m(l, my traveling allowance was not paid on the date of
my iiterview due to clarvification of a certificate. Later on, T forwarded that on
2()/"/"()()1 but il lo(l 1y I have not got the same

T’w efnie, le arnestly request vou, if possible, .\nuﬂ\ to inform e the capreet
position of my candidature for which I have been sufferi ing mentally due to mm,l' '
delay in declaration and pul)ll mon of remaining part of the result.

For this act of your kiil(lncss, Ishall ever remain grateful to you.

Thanking you. - .

Yours faithiully
v
Dated, Guwahti :09.7.2003 - ( Dilip ( ll m(ll ' l)(lm ith )

Payv & Accounts Office (NISR)

G_)\L_l"é m ’?:'g kz,@ ' Doovdarshan, Guwahati- 781003,
o R C O PIL N (0361) 2431130,
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To
The Secretary

‘Union Public Service Commlssnon
Dholpur House, Shahjahan Road, "

New Delhi-110011.

Sub:- Recruitment of3‘§ Senior Technical Assnstants, in the Mmlsuy of Law,
Justlce & Company Affairs, Depairtment of- Company Alﬁms

Ref My c*lrhcr lettm No-F.1/294/99-R 1V/R-No.-199 dated 26 05.2001,
10.07.2001 & 09. 07 2003 (copy enclosed). :

Sir, : , .
With due respect and humble submission, 1 have the honour to state the following
few lines for your kind and sym‘pulhclic consideration.

; That Sir, I was candldate for the above mentioned post and appeared lhu interview
held on 13" February, 2001. The result of 22 candidates were declared in the 2" fortnight
of March, 2001 and was published in the Employment News dated 28.04.2001 to
04.05.2001. After that I received one urgent letter (copy enclosed) {rom the UPSC. The
letter was issued. on 17.05. 2001 and I received it on 22.05.2001. In tie letter it was stated
to send one OBC Certificaie in a prescribed proforma within 10 days failing which my

candidature was liable to be caneclled without further corresponden:e. Sir 1 immediately

forwarded the  certificate after issuance of the same by the Addmonal District

* Commissioner, District Dan'mz,, State Assam on 26.05.2001. Since then, ncarly 3 years 2

months have gone but I have niot got any further correspondence from your office. On the

basis of the contents of yout fetter dated 17.052001 1 am still expecting a positive result
- regarding my candidature. This has been mentally disturbing me a lot as 1 still do not
know the status of my candidature. Further, I wrote three letters to know the position of
- my candidature but failed totally to get any information in this regard.

- Sir, On the other hand, my traveling allowance was not reimbursed to inc till

today. The reason for keeping it is not known to me.

Therefore, 1 earnestly tequest your honour. to look into the genuine matter and
‘kindly inform me the actual position of my candidature. :

For this act of your kindness 1 shall ever be remain grateful to you.

R ¥

U —

PO —



T

Copy forwarded for information and necessary action:

The Sccretary
Prime Minister Office
South Block - o
New Delhi-110011.

The Sceretary

Other Backward Classcs

Ministry of Social Justice & Empo
'Shastri Bhavan, Dr. Rajendrd Pras
New Delhi-110001.

Yours faithfully

pa :;3;\1)/0‘/

(Dilip Chandra Dehnath)
Pay & Accounts Office (NER)
Doordarshan, Guwahati-03

iy

() I
2200
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INDIA PCST
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Reminder-1

No. I.1/294/99-R-1V /R.No. 199 - N
|
{
To,
The Secretary, o , _ !
Union Public Service Commission. -
Dholpur house. Shahjahan Road. .
New Delhi- 110011 . ' ' : 0
1,
Subject.- Recruitment 1o the Thir;ly Five Post of Senior Technical Assistant in the ..
Ministry of Law, Justice and Company Afjairs, Department of Company Affairs. ' .
: - ' T
Sir, 5

With due respect and humble submiission, I have the honour to lay down the following few
lines for your kind and sympathetic consideration. :

That sir, in response to your letter dated 12/7/2004 1 have submitted my Travelling
- Allowance reimbursement bill for yournecessary action on 3/08/2004.

Sir, in this connection, it may be mentioned that in many of my previous correspondences, 1
explained in details the circumstances fot which I have been expecting a positive outcome of my
. candidature. ‘ ' ' co

Therefore, I request you again and zigain kindly to inform me the actual status of my o
candidature for which I have been sulfering mentally a lot since more than three and half years.

Sir, for this act of your kindness, 1'shall remain ever grateful to you. S

Yours faithfully,

Dated - 01/10/2004 ‘ /4)’ - Ry
Place- Guwahati : S 1| v
(DILIP CH. DEBNATH)

Pay & Accounts Office
Doordarstuan,

Guwahati- 43
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W IERFI w g © - g./ Ixo
R U g S R SO

\ r o ¢ /
Nie D" FE/ Lanardt sifyats ¥
e o e o eom e STriature of Recelving Officer
. ~“~;’l'.l'.~‘.J""’Y‘--_K-’-’“"“:’I"/ '\-‘




- | ~ 21r _ ‘ . o fl?
@ o BTNy n/w oy ,,«i/.,.(-../;;.ff ol
? : Unnex-10

g

Remi ndgr-ll

No. I.1/294/99-R-1V /R .No. 199

To,
The Sccretary,
‘Union Public Service Commlsswn
Dholpur house. Shahjahan Road.
New Delhi- 110011

Subject - Recruitment to the 1 1m ty Five Post of Senior. Technical Assistant in the
Ministry of Law, Jusluc and C. nm/)uny Affairs, Department ()j Compeany Afjairs.

Sir, .
With due respect and huinble submission, I have the honour to lay down the following few

lines for your kind and syrmpathetic consndualnon

That sir, in response to:your letter dated ']2/7/2004 I have submitted my Travelling _
Allowance reimbursement bill for your nccésSziry action on 3/08/2004. , _ ' o o

Su in this connection, it may be nu.nlmn(.d that in many ol my prcvnous u)rrcsp(mdcmes I
explained in details the ulcumsldnu.s for wlm h T have been expeeting a positive outcome of my
candidature. - '

Therefore, I request you : again and ag,am kindly to inform me lh(, actual stitus of my :
- candidature for which | havc been eulfum;, mentally a.lot since more than three and half years.

Sir, for this a_ct of your kjn'dnéss, ) sliall ;’cmain ever gratelul to you.

Yours Iilithlil”y,
‘ : o 2
DatC(l—- 18/10/2004 ) - . ’ x“ “{”p/ )") /
Place- Guwahsti
(pILr (,ll DEBNAT ll)

Pay & Acccunts Office
Doordsrshan,

Guwaliati- 03
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No. F.1/294/99-R-IV /R No. 199

To, :
The Secretary, :
Union Public Service Commission.
Dholpur house. Shahjahan Road.
New Delhi- 110011 -

Subject:- Recruitment 1o the Thirty Five Post of Senior v'7‘eclmic"al Assistant in the
Ministry of Law, Justice and Company Affairs, Department of Company Afjairs. ‘

Sir, :
With due respect and humble submission, I have the honour to lay down the following few

lincs for your kind and sympathetic consideration.
That sir, in résponse to your letler dated 12/7/2004 1 have submitted my Travelling

Allowance reimbursement bill for your hecessary action on 3/08/2004.

 Sir, in this connection, it may be metitioned that in many of my previous correspondences, I
explained in details the circumstances for which I have been expecting a positive outcome of my

candidature.

Thetefore, 1 request you again and again kindly to inform me the actual status of ny
candidature for which I have been suffering mentally a lot since more than three and hali years,

. R . .
Sir, for this act of your kindness, | shall remain ever grateful to you.
Yours l‘ailhl’ullyQ
Dated - 05/11/2004 , k ‘ )&2, 1) 2-v0 H
Place- Guwahati ' ' ‘
( DILIP CI1. DEBNATII)

Pay & Accounts Office
Doordarshan,
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Lefe = 161715
To ; .
The Sccretary,
Union Public Service Commission,

Dholput House, :
Shah jahan Road, . ot
NEW DELHI-110069 .
Sub: Recruitment to the 35 posts of St. 'T'echnical Assistant, in the Ministry of A
Company Affairs. _
. §
Ref: UPSC's leter No. F.1/294/99-R.IV/R.No. 199 b

Respected Sir,
With a great expectation for a long , 1 am writing few lines for your kind
consideration and necessary action. '

That sir, I am extremely sorty to let your Hon'ble office know that 1 have failed to
receive any responsc regarding the status of my candidature against the ltrer under

reference.

Sir, In this conncction it is to mention that one of my representation copy dtd.
372004 under letter No. 42011/50/2004- Admn-I1 did. 4.11.2004 from the Ministry of
Company Affairs was issucd o you for taking necessary action on the subject dited above.
The said letter by the Ministry was issucd in response to the PMO letter No. 125715 did.
13.7.2004 received by them from the Deptt. of Personnel and Training on 6.10.2004. But
unfortunately , beyond my expectation nothing has been received in this regard till to day,

‘Thetefore, your kind and immediate action in this regard is highly solicited.

Thanking you.
Encl: 1 ) Yours {aithfully,
' ! ' {
- A |
( Dilip Chandra Dcbnath) ' ‘ .

0/o the PAO,NER ( Doordarshan)
F.R. Path, R.G. Baruah Road,
Guwahati-781003

Copy forwarded for information and kind pursuance to :

1. ‘The Sccretary, PMO, South Block New Dethi- 11001
2 The Secretary, OBC, Ministry of Social Justice and If'mpmv‘crmunt, Shastry Bhavas,
Dr. R.1. Road, New Dethi-1 10001,
! 3. ‘The Sccretary, Ministry of Company Affairs, 5" Floor, A- Wing,Shastry Bluavan
' Dr. R.P. Road, New Delhi-1 10001.
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5 W __ . UNISERCOM

. Telex : 03162677

Fax : 011.3385345

qm
To

Lk

]

| No.F. 1/29!&9—1%& 35

' VWTW'MWMMISSION Lt
_ UNION PUBLIC SERVICE CON ] R
UNTOR R (SANGHLOKSEVAAYOQ) - . ,é’fa/e{ )2 70{/ EURE
DHOLPUR HOUSE, SHAHJAHAN ROAD I
= o frweh-vioont
 New Delbi-110011

Shri Dilip Chandra Debnath,

Q.No622/C, B.G.Railwa) Colonyr} Pao (NER)
Bamunimou-dam, Dovx Larbhowe 7 G M\mmg{'/ 07
Guwahatlrwsﬁnill)- ' H&Q@me

Subject: ._Ré__‘,crui,tmeiitf.:to the 35 posts of Sr. Technical Assistants. i the
Ministi'ygd)‘f_Law, Justice & Company Affairs. o
Sir, L, _ ,

I am directed to refer to your letter dated 3.7.2004 on the subject ﬁi'e‘ibi't‘i“ohed' .
above and to forward herewith the blank T.A. bill forms. You are requested to
submit the same duly filled in duplicate to the Cominission. 3 S

Yours I'ni.t'lifiili‘lly,» IR

W

: \v " 'Qf\\’)\'_ 1
(B.R. Virm_a'lii)f -
Section Officer

h \@_,L | | R-IV Section. -

.’/

.

JEv



